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call. Accordingly, we proceed to dispose of the present OA in terms of Rule 15 of
C.A.T. (Procedure) Rules, 1987.

2. The applicant, who was working as LDC In the Organisation of respondent
No.3, had been charge-sheeted in terms of Rule 14 of COS (CCA) Rules, 19655
for unauthorised absence of 14 days from 30.3.1999 to 14.4.1999. The charge-
sheet also indicated that she was a habitual absentee, who was not improved in
spite of earlier directions and proceedings. At the culmination of the inquiry
proceedings and on perusal of the inquiry report along with her representation,
the disciplinary authority imposed on her the penalty of withholding of two
increments and directed that the period of her absence of 14 days be treated as
dies non. The applicant in her detailed OA indicates that the procedure adopted
by the respondents in this case was faulty and that the applicant had not been
.iven adequate faclities to explain her case. The respondents were prejudice
against her and had penalised her in an arbitrary manner.

3. Shri Vivek Saran, learned counsel for respondents, however, contested
the Charges. He stated that the proceedings undertaken by the Department were
ased on facts and have been gone through correctly. Nothing irregular has been

co^ihed by the disciplinary authority and, therefore, no interference of the
Tribunal was warranted.
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and regular manner and no infirmities had been committed. The orders are found
to have been passed only after considering all the circumstances. The penalty of
withholding of two increments and treating the period of absence as dies non,
does not, in the circumstances, appear to be harsh or unconscionable as to
shock the judicial conscience.

5- The applicant has not, in our view, established any case for our
interference. The OA, therefore, fails and is accordingly dismissed.
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